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Inspection Report  

on  

M/s Bajaj Energy Limited  

in the matter of  

“Sardar Satnam Singh and Ors. V/s State of Uttar Pradesh”  

O. A. No. 602/2023 

 
Background: - Hon’ble National Green Tribunal, Principal Bench, New Delhi vide its order                 

dated, November 23rd, 2023 in the matter of Sardar Satnam Singh and Ors. V/s State of Uttar Pradesh 

in O. A. No. 602/2023 passed order to get the spot inspection done and ascertain the correct position 

in respect of compliance of the environmental laws by the Project Proponent and the truthfulness of 

allegation made in the letter petition about violation of environmental norms by the Project 

Proponent. Relevant para of Hon’ble NGT order is as under- 
 

“…1. This OA has been registered on the basis of the letter petition dated 30.06.2023 received from 

Pradhan of Gram Panchayat Maksudapur, Block Banda, District Shahjahanpur, Uttar Pradesh 

raising a grievance that Bajaj Energy Pvt. Limited, Maksudapur which has set up 90 MW power 

plant at Village Maksudapur is causing pollution by throwing the fly ash by the side of Sharda 

Canal and that there is no collection pond near the power plant for collecting the fly ash and there 

is no provision for the greenery. 

2. It is further alleged that on account of pollution caused by the power plant the crops are being 

damaged and fly ash is thrown on the road leading to Village Sadiya. It is also alleged that the 

polluted water from the plant is discharged in river Khannot which is affecting aquatic life and the 

health of cattles drinking the said water. There is also an allegation of air pollution being caused by 

the power plant. Further allegation is that the rain water drain is blocked by throwing the fly ash as 

a result of which the water logging takes place and the crops are destroyed. 

3. Perusal of the letter petition reveals that the substantial issue relating to non-compliance of the 

provisions of environmental laws is involved in the matter. 

4. Hence, at this stage, we deem it proper to implead following as respondents in this petition: 

i. Member Secretary, Central Pollution Control Board (CPCB). 

ii. Member Secretary, Uttar Pradesh Pollution Control Board (UPPCB). 

iii. Regional Officer, Ministry of Environment, Forest and Climate Change (MoEF&CC), Lucknow. 
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iv. Representative from Ministry of Power, Govt. of India. 

v. Representative from Ministry of Coal, Govt. of India. 

vi. Pradhan, Gram Panchayat Maksudapur, Majra Kuiya Maholiya, Block Banda, District 

Shahjahanpur, Uttar Pradesh. 

vii. Bajaj Energy Pvt. Limited through its Plant In-charge, Maksudapur, District Shahjahanpur, Uttar 

Pradesh. 

5. Let notice be issued to the above respondents. 

6. The Member Secretary, CPCB is directed to get the spot inspection done and ascertain the correct 

position in respect of compliance of the environmental laws by the Project Proponent and the 

truthfulness of allegation made in the letter petition about violation of environmental norms by the 

Project Proponent and to submit a report before this Tribunal within a period of 8 weeks by e-mail at 

judicialngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form 

of Image PDF. 

7. List on 02.02.2024.” 
 

In compliance of NGT order, inspection of M/s Bajaj Energy Limited at Village Maqsoodpur, PO. 

Maqsoodpur, Tehsil - Powayan, District Shahjahanpur (U.P.) - 242042 have been carried out on 

January 25th, 2024 by a team from Regional Directorate, CPCB RD, Lucknow along with officials 

from Regional Office, UPPCB Bareilly.  

Salient observation in the light of Hon’ble NGT directions dated, 23.11.2023, based on site inspection 

and available records of M/s Bajaj Energy Limited at Village Maqsoodpur, PO. Maqsoodpur, Tehsil - 

Powayan, District Shahjahanpur (U.P.) - 242042 is as under. 

A. M/s Bajaj Energy Limited Unit-Maqsoodpur, Village & Post- Maqsoodpur, Tehsil-Powyan, 

District- Shahjahanpur, Uttar Pradesh. 

 

1.  Name of the industry & Address 

 

Bajaj Energy Limited Unit-Maqsoodapur 

Village & Post- Maqsoodapur, Tehsil-Powyan, District- 

Shahjahanpur, Uttar Pradesh 
Pin- 242042 

2.  Name of Contact person with designation 

 

Phone & Fax No: 

1. Sh. Sameer Sabat, Unit Head 

  Mob. No. 9675501913 

2. Ram Prakash Singh, Sr. Manager-EHS 
     Mob. No. 9536908462 

3.  Year of commissioning 2011-12 

4.  Category of Industry Large 
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5.  Installed Capacity 2x 45 MW= 90 MW 

6.  Electricity Generated & raw material requirement 

 Raw material requirement per KWH 

Description Electricity 
Generated (MW) 

Coal (Kg) Oil (KL)/Gas Water (KL) 

2023-24  

(till Dec.23) 

286682 238109.26 - 790750 

2022-23 291559 238784 - 800642 

2021-22 198382 156463 - 586494 

7.  Process details with Material Balance: 

 

Bajaj Energy Limited Unit- Maqsoodpur, Boiler-2x190 TPH CFBC boilers with fuel as Indian Coal from 

Central Coal field /National coal field Ltd. Make of boiler are Thysan Krupp (Single drum, Cold Cyclone 

with natural circulation & Balance draft) with operation steam pressure & temp at 110 kg/cm2 & 540 

degree centigrade. 

➢ Turbine- 2x45 MW is Siemens make with rated Input pressure & Temp of 105 Kg/cm2, 535°C   

➢ DM Plant- Make Ion Exchange- Capacity of 24 m3/Hours  

➢ CHP- Make Techpro having capacity 160 TPH 

Cooling Tower- Make Paharpur, Holding Capacity- 16,200 KL 

 

8.  Water Consumption & Waste Water Generated (Avg. for 2022-23) 

S. No. Area of use 

Water 

Consumption 
In KLD 

Wastewater 

Generated 
In KLD 

Specific Water 

Consumption 
(KL Per KWH) 

01 Process 67 
168.93 

-- 
02 Cooling 3283.23 2.75 

9.  Effluent Treatment facilities provided & Disposal 

Details: - 

Plant Wastewater: ETP 

Capacity: 1000 KLD 

Effluent reuse practice: treated water is used 

in Ash quenching, Coal handling system, 

fire fighting for hot work and horticulture 

within the premises as well as green belt 

developed by unit. 

 

10.  Whether ETP facilities adequate to achieve 

standards 
“Yes” 

Effluent sample collected to check performance –  

Analysis results are attached in Table No.1. 

11.  Status of consents & Authorization (validity) a. CCA (Consolidated Consent & authorization) (Air & 

Water Consent): Valid up to 31.12.2025 

b. HW Authorisation: Valid up to 29.01.2026 

12.  Fuel Consumption  

Sr No Type of Fuel 
2023-24 (upto 

25.01.2024) 
2022-23 2021-22 

1. Coal 238109.26 238784 156463 
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2. Furnace oil 29.348 44.511 56.7 

Details of Coal being utilized: 
Year Coal 

Consumption, 

(in Ton) 

Grade of 

coal 
% Ash % Sulphur Calorific 

Value 

(kcal/kg) 
 

2023-24 (upto 

25.01.2024) 

 238109.26 Indian 

(CCL/NCL) 

38.66 0.34 3802  

2022-23  238784 38.36 0.35 3761  

2021-22  156463 34.86 0.43 3626  

 2020-21  143237 31.27 0.41 3943  

13.  Stack and emission control system details: 110 meters, Air Pollution Control Device (Electro Static 

Precipitator) installed. 

14.  Whether APCDs provided are adequate to achieve 

standards 
“Yes” 

Emission sample of stack monitoring was collected to check 

performance and Particulate Matter concentration was found 

41.58 mg/Nm3. 

15.  Pollution Control Measures adopted for fugitive emission control and status 

(Near coal handling area, coal crusher area, ash disposal area and other plant areas) 

➢ At Coal Handling Plant, Dust Suppression & Dust Extraction System installed  

➢ At Coal Crusher, Dust Suppression & Dust Extraction System available 

➢ At Ash Yard, Water Sprinkling Arrangement Available. 

- Water Meter -07 No’s 

- Hydrant Valve- 30 No’s 

 

16.  Hazardous Waste Status (2022-23)  

Sr. No. HW Generated Category Authorised 
Quantity 

Quantity 
Generated* 

Hazardous waste 

treatment, storage & 

disposal (TSDF) facility 
01 Waste Oil  

 

5.1 4.0 KL/annum 0.00 KL TSDF 

02 Waste Residue 

Containing Oil  

5.2 0.3 Ton 0.015 Ton TSDF 

*As per the information submitted in form 4 (see rule 6(5, 13(8), 16(6) an 20(2) of Hazardous and other wastes (Management 

and Transboundary Movement) Rules, 2016) as annual return to UPPCB 

17.  Ash Management 

A) Fly Ash Generation: 82134 TPA 

B) Bottom ash generation/disposal practiced: 9481 TPA 

C) Measures taken for ash handling /collection/disposal: 03 No’s Silo Installed. 

D) Details of silos-Number & capacity:  
Fly Ash Silo-01=200 MT, Fly Ash Silo-02=200 MT, Silo (Bottom Ash)-03=150 MT 

18.  Fly Ash Utilisation / Disposal (FY - 2023-24 Up to December 2023) 
Sr No Utilization for Quantity (MT) 
1.  Brick manufacturing 8693.72 

2.  Cement Industries 37440.52 

19.  Observations: -  
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1. The unit has infrastructure for production of 90 (2x45) MW power using coal. During inspection, the 

unit- 2 (45 MW) was found in operation.  

2. The unit has obtained the Environmental Clearance form SEIAA, UP for the installation of 90 MW 

Power plant based on coal as fuel on July 2010. Environmental Clearance attached as Annexure-I. 

3. The unit has obtained the Environmental Clearance from SEIAA in the name of M/s Hindusthan 

Limited (Sugar unit) further renamed as M/s Bajaj Energy Pvt. Limited in 2010 Maqsoodpur, 

Shahjahanpur (U.P.) copy as Annexure- II. 

4. The unit has obtained NOC from Ground Water Department, Ministry of Jal Shakti, Govt. of Uttar 

Pradesh, which is valid up-to 17/06/2026. Copy attached as Annexure-III.  

5. The unit has presently three bore wells to meet its fresh water requirement. Electromagnetic water 

meter is installed in each bore wells. Log book of fresh water consumption is maintained. Copy 

attached as Annexure-IV. 

6. The unit has obtained Consolidated Consent to Operate and Authorization (CCA) under Air (PCP) 

Act, 1981 and Water (PCP) Act, 1974 from UPPCB, which is valid up-to 31.12.2025. Unit has also 

obtained authorization for handling of Hazardous and other wastes (Management and Transboundary 

Movement) Rules, 2016 from UPPCB, which is valid up-to 29.01.2026. Copy attached as Annexure 

– V and VI. 

7. The unit has installed two rain water harvesting pit within premises for recharge of ground water. 

Copy of the design is attached as Annexure- VII. 

8. The unit has established Effluent Treatment Plant (ETP) of capacity 1000 KLD (attached as 

Annexure- VIII), which comprises of following: 

a. Bar Screen,  

b. Mechanical Oil and Grease Trap,  

c. Equalization Tank,   

d. Coagulation and chemical mixing tank 

e. Tube settler Filter feed tank 

f. Pressure Sand Filter 

g. Activated Carbon Filter 

5
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h.  Sludge Drying Beds. 

9. Electromagnetic flow meter was installed at ETP outlet.   

10. The unit has installed Online Continuous Effluent Monitoring System (OCEMS) at the outlet of ETP and it was 

informed that OCEMS is connected with UPPCB and CPCB server. Login credentials of the OCEMS and ETP 

logbook attached as Annexure-IX. 

 

Picture 1: OCEMS at ETP outlet ‘Operational’  
 

11. The unit informed that it has got monitored particulate matter in stack emission and wastewater characteristics 

by the third party once in a year. Copy of the third-party analysis report and calibration certificate of OCEMS 

installed for online monitoring of stack emission and ETP is attached as Annexure-X. 

12. The samples were collected from Inlet and outlet of ETP to analyse the characteristics of wastewater at CPCB 

laboratory, Regional Directorate, Lucknow. The analysis results are tabulated below: 

Table No. 1: Analysis result of ETP 

S. No. Parameter ETP inlet ETP outlet Standard as per consent 

issued by UPPCB 

1.  pH 7.96 8.61 5.5-9.0 

2.  TSS (mg/L) 32.1 23.5 100 

3.  COD (mg/L) 24.7 6.65 250 

4.  BOD (mg/L) 10.5 <5 30 

5.  Oil & grease (mg/L) -- 5.27 10 

 

13. The above analysis result shows that the values of consented parameter were found well within the prescribed 

standard stipulated by UPPCB.  

14. A storm water drain flows in front of the unit gate containing wastewater from urban area. The drain ultimately 

meets to R. Khannot.  

6
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Picture 2: Storm water drain meets to River Khannot 

(Latitude: 28.245961, Longitude: 79.98828) 

 
 

15. The sample was collected from storm water drain before meeting to River Khannot to analyse the 

characteristics of wastewater at CPCB laboratory, Regional Directorate, Lucknow. The analysis results are 

tabulated below: 

Table No. 2: Analysis result of Storm Water Drain 

Parameter pH Colour 

(Hazen) 

TSS 

(mg/L) 

TDS 

(mg/L) 

SAR  COD 

(mg/L) 

BOD 

(mg/L) 

Drain 7.06 10 11.3 713 1.86 101 23.9 

General 

Standard for 

discharge in 

Inland Surface 

Water as per 

the E(P)A, 

1986, 

Schedule-VI 

5.5-9.0 -- 100 -- -- 250 30 

 

16. The above analysis result of different relevant parameter indicates that their values are in accordance with the 

prescribed General Standard for discharge in Inland Surface Water as per the E(P)A, 1986, Schedule-VI, no 

abnormalities were recorded.  
  

17. The sample were collected from upstream and downstream of River Khannot from the industry in question to 

find out the impact of industrial discharge in to River in case of any. The samples were got analysis for 

different relevant parameter at CPCB Regional Directorate, Lucknow. The characteristics of river water is as 

under: 

 

7
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Table No. 3: Analysis result of River Khannot 

S. No. Parameter U/s of River Khannot 

before mixing with 

storm water drain 

D/s of River Khannot 

after mixing with 

storm water drain 

1.  pH 7.59 7.74 

2.  Temperature (0C) 11 11 

3.  Colour (Hazen) 05 05 

4.  Conductivity (µS/cm) 377 372 

5.  TDS (mg/L) 257 251 

6.  Chloride as Cl- (mg/L) <3.0 <3.0 

7.  Sulphate as SO4
2- (mg/L) 6.31 7.24 

8.  Phosphate (PO4
3-) (mg/L) <0.06 <0.06 

9.  Nitrate (NO3
-) (mg/L) 3.21 3.34 

10.  Ammonical Nitrogen (NH3-N) 

(mg/L) 

<0.1 <0.1 

11.  DO (mg/L) 9.0 8.9 

12.  COD (mg/L) <5 <5 

13.  BOD (mg/L) <1 <1 

 

18. As per the analysis report of the samples collected from river Khannot at upstream and downstream from 

industry, no significant variation with respect to water quality of river Khannot, observed as the water quality 

at both locations were found almost same.  

 
Picture 3: River Khannot before mixing with drain 

(Latitude: 28.245878, Longitude: 80.988980) 

 

Picture 4: River Khannot after mixing with drain 

(Latitude: 28.242404, Longitude: 79.989794) 
 

19. The sample collected from Groundwater of industry premises to verify the water quality. The analysis results 

8
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are tabulate below: 

Table No. 4: Groundwater Quality of industrial Premises  

S. No. Parameter Groundwater within the 

premises of Industry   

Drinking water standard as 

per BIS-IS 10500:20212 

(Acceptable limit) 

1.  pH 7.78 6.5-8.5 

2.  Colour (Hazen) <5 05 

3.  TDS (mg/L) 153 500 

4.  Total Hardness (mg/L) 177 200 

5.  Calcium as Ca2+ (mg/L) 61 75 

6.  Magnesium as Mg 2+ (mg/L) 25 30 

7.  Sodium (Na+) (mg/L) 16.3 -- 

8.  Potassium (K+) (mg/L) <1.0 -- 

9.  Floride as F- (mg/L) <0.5 1.0 

10.  Alkalinity (mg/L) 120 200 

11.  Chloride as Cl- (mg/L) <3.0 250 

12.  Sulphate as SO4
2- (mg/L) 7.75 200 

13.  Phosphate (PO4
3-) (mg/L) 0.062 -- 

14.  Nitrate (NO3
-) (mg/L) 2.81 45 

15.  COD (mg/L) <5.0 -- 

 

20. The characteristics of the groundwater were found in accordance with the Drinking water standard as per BIS-

IS 10500:20212 (Acceptable limit). 

21. Stack emission monitoring has been jointly (CPCB and UPPCB) carried out by team to verify the compliance 

with respect to Particulate Matter emission through stack. The particulate emission found 41.58 mg/Nm3, 

which is well within the prescribed standard that is 50 mg/Nm3. 

22. During inspection, it was found that the unit has installed Scaffold ladder for the flue gas emission monitoring 

form the stack emission as per CPCB guideline.  

9
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Picture 5: Scaffold stair at stack for flue gas monitoring 

 

23. Ambient air quality monitoring has also been jointly (CPCB and UPPCB) carried out by team at industry 

premises, near main gate of M/s Bajaj Energy Pvt. Ltd. to ascertain the air quality in referenced area. The 

results are PM10- 88.34 µg/m3, SO2- 14.22 µg/m3 and NO2- 26.15 µg/m3. The parameter monitored for ambient 

air quality were found within the prescribed norms that is PM10- 100 µg/m3, SO2- 80 µg/m3 and NO2- 80 µg/m3. 

24. For the air pollution prevention and control the unit has installed dust suppression and dust extraction system at 

coal handling plant covering the transfer points. Details of dust suppression system and dust extraction system 

are attached as Annexure- XI. 

25. The unit has installed two ESP having four active fields, for the dust emission control from flue gas. 

 

Picture 6: ESP at Power plant 
 

26. Bottom ash and fly ash are being utilize up to 99.2 % (as per format III submitted by unit to Ministry of 

Power). The detail of ash utilization provided by unit is attached as Annexure-XII. 

27. The unit has installed two silos of 200 MT capacity each for fly ash and one silo with 150 MT capacity for 

storage of bottom ash.  

28. The transportation of fly ash to cement industry from the unit is carried out by ash truck bulker. 

10
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29. During the visit to the temporary storage site, it was found that dumping of ash in temporary storage site was 

carried out mechanically in moist condition.  

30. The unit has one permanent ash dyke in vicinity of unit. Two temporary storage sites were also seen at left 

bank of Sharda canal. However, no Consent to Operate (CTO) was obtained from State Pollution Control 

Board for these temporary storage sites.  

31. The unit has obtained Consent to Establish (CTE) dated 28.09.2021 (attached as Annexure-XIII) for one site 

of Latitude: 28.245529, Longitude: 80.002771, but does not comply with conditions (green belt 

development, boundary wall/wind braking wall, leachate proof surface area etc.) laid down in the CTE issued 

by State Pollution Control Board. The other temporary storage site i.e. at Latitude: 28.237002, Longitude: 

80.00355 was not obtained Consent to Establish (CTE).    

32. The unit does not have Consent to Operate (CTO) under the Water (Prevention and Control of Pollution) Act, 

1974 and the Air (Prevention and Control of Pollution) Act, 1981 form State Pollution Control Board to 

operate the both temporary storage sites for storage of ash.  

33. Ash from the both temporary sites was being lifted by the M/s SRSC Infra Private limited for NHAI project 

Shahjahanpur bypass of NH 731 (PKG1). (Letter attached as Annexure-XIV for reference). Under taking for 

clearing ash stored at both sites submitted by the unit. (undertaking attached as Annexure-XV) 

 

Picture 7: Permanent ash dyke for storage of ash (Latitude: 28.247362, Longitude: 79.995065) 
 

 

Picture 8: No spillage around the site over the 

agriculture field 

 

Picture 9: Ash lifted by NHAI for utilization using 

trucks 

34. During inspection it was observed that the unit is using treated wastewater for dust suppression in coal 

handling plant and for horticulture developed by the unit. 
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35. The unit has installed the water hydrant system to control the fugitive emission in coal handling plant.  

36. The unit has developed the Hazardous waste storage shed as per the guideline of Hazardous and other wastes 

(Management and Transboundary Movement) Rules, 2016.  

B. Factual Status in perspective of Hon’ble NGT order dated 23.11.2023: 

S.No. Hon’ble NGT Order (issues) Factual Status as on 25.01.2024 

1 As per first para “throwing the fly 

ash by the side of Sharda Canal 

and that there is no collection 

pond near the power plant for 

collecting the fly ash and there is 

no provision for the greenery” 

i. There are two temporary fly ash storage sites having 1.5 acres 

acre each and during visit it was observed that approx. 1800-

2000 MT ash found at site no 1. 

 

Picture 10: Temporary ash storage location 1 (Latitude: 

28.245529, Longitude: 80.002771) 
 

Whereas other site was also having approx. 3800-4000 MT 

storage of ash. Both sites were found located approx. 50 m 

distance from left side of Sharda canal. During visit it was 

found that fly ash was being lifted using trucks for NHAI 

project. 

 

Picture 11: Temporary ash storage location 2 

 (Latitude: 28.237002, Longitude: 80.00355) 
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Picture 12: No spillage around the Location-1 

 

Picture 13: No spillage around the location-2 over the 

agriculture field 
 

ii. The unit has one ash dyke with having area of 6000 MT for 

storage of the ash. In case of low demand or no demand 

condition. The fly ash is mostly is being utilize for road 

making, cement industry, brick manufacturing, filling low lying 

area as per demand etc. A detail of the fly ash utilization by the 

industry for the year 2022-23 is attached as Annexure –XII.  

2 As per second para “It is further 

alleged that on account of 

pollution caused by the power 

plant the crops are being damaged 

and fly ash is thrown on the road 

leading to Village Sadiya. 

 

 

 

 

 

i. During visit, visual evidence of crop damage was not observed 

by the team around the industry. However, in adverse weather 

conditions possibility of damage of crops around the temporary 

storage site can’t be ruled out. 

 

Picture 14: No crop damage around the site 2 
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It is also alleged that the polluted 

water from the plant is discharged 

in river Khannot which is 

 

Picture 15: No crop damage around the site 1 
 

ii. The team has also visited village Sadiya to ascertain the status 

of dumping of ash on the either side of road. Ash dumping was 

not observed by the team during the visit.  

 

Picture 16: No ash either side of road to Sadiya village 

 
Picture 17: Discussion with residents of Sadiya village 

 

iii. One storm water drain is outside of industry with meager flow 

meeting to River Khannot. Samples were collected from the 

drain before the confluence of the river as well as river 
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affecting aquatic life and the 

health of cattles drinking the said 

water.  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

There is also an allegation of air 

pollution being caused by the 

power plant.  

 

 

 

Further allegation is that the rain 

water drain is blocked by 

throwing the fly ash as a result of 

which the water logging takes 

place and the crops are destroyed. 

Khannot upstream and downstream of this drain to ascertain the 

pollution level in the river. Test of dissolved oxygen (DO) were 

performed by the team at both location of River Khannot. DO 

found 9.0 mg/l and 8.9 mg/l at upstream and downstream, 

respectively which are above 4 mg/l for propagation of wildlife 

and fisheries as per river water quality criteria under DBU 

class-D.  

 
Picture 18: River Khannot after mixing with drain 

 

iv. The unit has installed air pollution control devices for stack 

emission as well as fugitive emission control. The team has 

performed stack emission monitoring (point source) and 

ambient air quality monitoring to ascertain the air pollution 

status in referenced area. The analysis results are referred in 

observation number 14 and 15. 

v. Seepage from Sharda canal was found in the nearby area along 

with the canal. To maintain the free flow of seepage as well as 

rain water across the ash storage sites humes pipes were 

provided at both the sites. However, in adverse weather 

conditions possibility of water logging around the temporary 

storage site can’t be ruled out. 
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Picture 19: Hume pipe to maintain the free flow 
 

vi. During visit, no visual evidence of crop damage was found 

around the temporary ash storage sites. However, in adverse 

weather conditions possibility of damage of crops sown around 

the temporary storage site can’t be ruled out. 

 

Picture 20: No water logging and no crop destroyed 
 

vii. Adverse impact was not found on aquatic life, health of 

cattles and crop damage as per information provided by Chief 

Veterinary Officer, Additional Director, Fisheries, District 

Agriculture Officer, Sahjahanpur. Letter attached as 

Annexure no. XVI. 

 

Recommendation: 

1. As the unit does not have valid Consent to Operate (CTO) under the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 form State Pollution Control 
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Board for storage of ash (fly ash and bottom ash) in temporary sites, appropriate direction may be given to the 

unit. 

2. The unit should lift the ash stored in temporary site to the end user on priority basis under the supervision of 

State Pollution Control Board. 

3. The unit should utilize their captive ash dyke/pond for storage purpose and optimize the utilization of ash as 

per notification F.No. 22-13/2019-IA-III, dated August 28th 2019. 

4. The unit should ensure that handling ash must be done in compliance of guideline prepare by CPCB in March, 

2019.  

                                                                                                                       

Dr. D. K. Soni, Regional Director, 

Regional Directorate, CPCB RD, 

                                                                                                             Lucknow (UP). 

   (Representative of Member Secretary, Central Pollution Control Board)  

 

17

164



18

165



19

166



20

167



21

168



22

169



23

170



24

171



25

172



26

173



27

174



28

175



29

176



30

177



31

178



32

179



33

180



34

181



35

182



36

183



37

184



38

185



39

186



40

187



41

188



42

189



43

190



44

191



45

192



46

193



47

194



48

195



49

196



50

197



51

198



52

199



53

200



54

201



55

202



56

203



57

204



58

205



59

206



60

207



61

208



62

209



63

210



64

211



65

212



66

213



67

214



68

215



69

216



70

217



71

218



72

219



73

220



74

221



75

222



76

223



77

224



78

225



79

226



80

227



81

228



82

229



83

230



84

231



85

232



86

233



87

234



88

235



         
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :27/09/2021  To  26/09/2024

         

 To ,
                 Shri  SAMIR KUMAR SABAT
                  M/s  BAJAJ ENERGY LIMITED Maqsoodapur
                  Vill- Maqsoodapur, Tehsil-Powayan, Block; Banda, District- Shahjahanpur (U.P). 242042
                  SHAHJAHANPUR 
         

 
                 Please refer to your Application Form No.-   13281025  dated -  28/08/2021. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. -
135518/UPPCB/Bareilly(UPPCBRO)/CTE/SHAHJAHANPUR /2021

Dated:- 28/09/2021

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

Ash Metric Tonnes/Month 10000

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Fly Ash 10000

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
NA Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

4. Fuel used in the equipment/machinery Name and Quantity (per day) :
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Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 26/09/2024 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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REGIONAL OFFICER
U.P.P.C.B. BAREILLY

1-	This consent to establish is valid for establishment of plant for handling of Fly Ash. In a leachate
proof surface surrounded with appropriate boundary wall/wind breaking wall with proper green
cover. Transportation of fly ash only allow in completely covered vehicle.
2-	 This C.T.E. is valid only for handling of fly ash by distribution for recycling/reuse in cement
manufacturing, tiles preparation, distribution to formers etc purposes only. Industry shall obtain prior
approval before making any modification in product/ process/fuel/plant machinery failing which
consent would be deemed void.
3-	Industry shall abide by orders/directions issued by Hon’ble Supreme court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safeguard of environment from time to time. Industry should comply all
provisions made under The water (prevention and control of pollution) act 1974, The air (pollution
and control of pollution) act 1981 and Environment protection act 1986. Industry should also comply
all directions issued by honorable courts/CPCB and UPPCB.
4-	 industry shall store fly ash in leachate proof surface in such a way that there is no chance will
occur for ground water contamination, industry should conduct regular monitoring of ground water
inside the premises and surrounding area. Industry shall obtain No Objection Certificate from State
Ground Water Authority Lucknow /DGWMA, SHAHJAHANPUR, Immediately/ as early as
possible.
5-	 Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P.
Act 1986.
6-	 The Industry shall install proper arrangement for control of dust like Boundary Wall, green belt,
pakka road for movement of vehicle and sprinkling system etc in such a way that no adverse impact
on ambient air quality will observed. Industry shall conduct regular ambient air quality and ensure
that ambient air quality must maintain within the board norms otherwise this noc will be revoked
immediately and all loses occurred due adverse impact will be beard by the industry.
7-	 Fly ash should be disposed of in such way that environment and health of people should not be
adverts affected.
8-	The Industry should install water sprinkler for suppression of dust during loading and unloading of
the industry
9-	 Dust (Rabish) should be cleaned around Industry and not to be collected at one point.
10-	Unit shall submit the Land use certificate from competent authority within three months.
11-	Unit shall comply provisions of Standard Operation Procedure issued by CPCB/MoEF&CC.
12-	 Unit must be complying all the provisions of safety department.
13-	As per proposal plant and machinery should establish which are for away from habitat, remaining
land should use for other industrial purposes.
14-	During construction/operation of proposed plant if any type of environment losses occurred same
shall be beared by the industry/owner of industry.
15-	 Green belt and multi layer plantation (Minimum 33% of the land on which industry is
established) along with boundary wall should develop before commissioning of plant.
16-	 Air pollution control system/water pollution control system/complete recycling of treated and
disposal facility for solid waste/hazardous waste should develop before commissioning of plant.
17-	In area of High tension line unit should be establish at sufficient distance maintain in concerned
guideline and should obtain permission from competent authority before commencement of work.
18-	 Industry shall develop sufficient land for utilization of 100% treated water. Unit shall not
discharge the treated effluent in any water body like any drain/ river. Please note that consent to
Establish will be revoked, in case of, non compliance any of the above mentioned conditions. Board
reserves its right for amendment or cancellation of any of the conditions specified above. Industry is
directed to submit its first compliance report regarding above mentioned specific and general
conditions till 26/10/2021 in this office. Ensure to submit the regular compliance report otherwise
this Consent to Establish will be revoked

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  28/10/2021  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

ROHIT 
SINGH 

Digitally signed 
by ROHIT SINGH  
Date: 2021.09.28 
15:21:55 +05'30'
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Copy To -
 
CHIEF ENVIRONMENT OFFICER, (CIRCLE-7), U.P. POLLUTION CONTROL BOARD, LUCKNOW
FOR KIND INFORMATION. 
                   

REGIONAL OFFICER
U.P.P.C.B. BAREILLY

         

Dated:- 28/09/2021
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AFt NIRO At– t\) I/

Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 602/2023

Sardar Satnam Singh & Ors. Applicant(s)

Versus

State of Uttar Pradesh Respondent

Date of hearing: 23.11.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This OA has been registered on the basis of the letter petition dated

30.06.2023 received from Pradhan of Gram Panchayat Maksudapur,

Block Banda, District Shahjahanpur, Uttar Pradesh raising a grievance

that Bajaj Energy Pvt. Limited, Maksudapur which has set up 90 MW

power plant at Village Maksudapur is causing pollution by throwing the

fly ash by the side of Sharda Canal and that there is no collection pond

near the power plant for collecting the fly ash and there is no provision

for the greenery.

2. It is further alleged that on account of pollution caused by the

power plant the crops are being damaged and fly ash is thrown on the

road leading to Village Sadiya. It is also alleged that the polluted water

from the plant is discharged in river Khannot which is affecting aquatic

life and the health of cattles drinking the said water. There is also an

allegation of air pollution being caused by the power plant. Further

allegation is that the rain water drain is blocked by throwing the fly ash

1
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as a result of which the water logging takes place and the crops are

destroyed.

3. Perusal of the letter petition reveals that the substantial issue

relating to non-compliance of the provisions of environmental laws is

involved in the matter.

4. Hence, at this stage, we deem it proper to implead following as

respondents in this petition:

1.

ii .

Member Secretary, Central Pollution Control Board (CPCB).

Member Secretary, Uttar Pradesh Pollution Control Board

(UPPCB) .

Regional Officer, Ministry of Environment, Forest and

Climate Change (MoEF&CC), Lucknow.

Representative from Ministry of Power, Govt. of India.

Representative from Ministry of Coal, Govt. of India.

Pradhan, Gram Panchayat Maksudapur, Majra Kuiya

Maholiya, Block Banda, District Shahjahanpur, Uttar

Pradesh.

Bajaj Energy Pvt. Limited through its Plant In-charge,

Maksudapur, District Shahjahanpur, Uttar Pradesh.

iii .

IV .

Ve

Vl .

VII .

5. Let notice be issued to the above respondents.

6. The Member Secretary, CPCB is directed to get the spot inspection

done and ascertain the correct position in respect of compliance of the

environmental laws by the Project Proponent and the truthfulness of

allegation made in the letter petition about violation of environmental

norms by the Project Proponent and to submit a report before this

Tribunal within a period of 8 weeks by e-mail at judicial-
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nRt(/ gov.i11 preferably in the form of searchable PDF/OCR Support PDF

and not in the form of Image PDF.

7. List on 02.02.2024.

November 23, 2023
Original Application No. 602/2023
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